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CHAVAN): (a) and (b). The infor-
mation is being colleck2d and will be
laid on the Table of the Ilouse.

Import of power generating sets

2198. SHRI D, D. DESAI: Will 1the
Minister of IRRIGATION AND POW-
ER be pleased to state:

(a) whether several states have de-
manded the import of power generat-
ing sets; ang

(b) whether Government have com-
puted National loss in terms of money
and unemployment due to the delays
in manufacturing and  supplying of
such equipments by the (lwo state-
monopoly manufactures of power
generating sets and if so, the outcome
thereof?

THE DEPUTY AINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Yes, Sir. Some states have
approachedq the Zentral Government
for the import of Power Generating
sets.

(b) No, Sir.

Recognition of Officers Association by
Fertilizer Corporation of Fndia

2199. SHRI NAVAL KISHORE
SHARMA: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether his DMnistry have
directeq the Fertilizer Corporation of
India tg recognize Fertilizer Corpora-
tion of India Officers’ Association;

(b) whether it has been recognised
and granleq working facilities; and

(c¢) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) No, Sir,
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(b) No, Sir,

(¢) The matter is presently under
the consideration of tha Corporation.

Bad Debt in F. C. L

2200. SHRI R. P. YADAV: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) total amount e¢f bad debts 1n
Marketing Division of the Flertilizer
Corporation of India during the last
two years; and

(b) the break-up of the ambunt
party-wise and State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY 'OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the Housc.

12.01 hrs.

CALLING ATTENTION TO MATTER
oF URGENT PUBLIC IMPOR-
TANCE
REPORTED DEATH OF FOUR COLLIERY
WORKERS IN FIRING AT KARGALI
(BIHAR)

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, I call the

attention of the Minister of Steel and
Mines to the following matter of ur-
gent public importance and I regquest
that he may make a statement
thereon: —

‘The rgported firing on colliery
workers in Kargali in Giridih Dis-
trict of Bihar as a result of which
four workers were killed and many
injured.’

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM): Sir, Pure Dhort
Colliery is near the Kargali Colliery
of Nahonal Coal Development Corpo-
ration 1n  the Bokarvo-Kargali area.
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This is a seasona] mine, located in the
bed of the Damodar river and is clos-
ed for about 4 months in a year. Pure
Dhori Colliery including Angawali
Mouza Mine had at the time of the
recent take-over of its management
about 570 workers.

However, as against the strength of
the colliery of about 570 workers on
the date of the take-over, the previous
owner and the contractors had frau-
dulently inducted more than 2500 ad-
ditional workers after the take-over
and claimed that the manpower of the
colliery was about 3,200 workers.
The Custodian’s view was that it
wculd not be possible for him to make
payment to all these persons and that
payment could be made only to the
genuine workers.

On 2-3-73 at about 11.30 a.m iwo
persons, Janki Misra and Roshan
Rajwar. who claimed to be workers
of Pure Dhori Colliery and not belong-
ing to any Trade Union led a crowd
of about 200 persons to the Kargali
Rest House of the N.C.D.C., where the
Custodian helds hisz cffice. They de-
montrated for pavment of wages for
4 weeks for the work which thay
claimed to have been done by them
uvrider contractors in an unauthorised
manner against and in wviolation of
the prohibition imposed by the Direc-
tor General of Mines Safety uncler the
Mines Act. The Custodian however
insited that it would not be possible
for him to pay workers other than
those genuinely on the rolls of the
colliery.

These two leaders of the crowd en-
tered the residential portion of the
Rest House and threatened to assault
the Custodian, who lodged a compiaint
with the Magistrate and the Yolice.
The Police put those two porsen: -
der arrest. Subsequently, the Custlo-
dian, after discussing the mailer with
the oflicers of the cnllievy agreed to
arrange payment on the basis ¢f sur-
vey met.ures of the worik. Mean-
while. 1he crowd swelied to a number
ol 3,000 persors, including a nuwuaber
of ‘ponndas’ carrying arms like Wusla-
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lis, Guptis, etc. The crowd demanded
the release of the two arrested per-
sons. The Magistrate advised them to
approach the Sub-Divisional Magist-
rate as he himself did not have the
power to grant the bail. The crowd
then became completely unruly and
violent and rushed to the Rest Fouse

‘premises. and started throwing brick-

bats and stones which hit the Magis-
irate and policemen and damaged the
Rest House building. As a result of
this the Magistrate and 14 policemen
were injured.

The Police made a lathi charge but
could not ward off the attacking
crowd. The situation became very
serious with an obvious threat .o the
lives of the Custodian and the Magis-
trate. Therefore, the Magistrate then
ordered firing at about 3.00 p.m. which
most unfortunately led to the death of
4 persons and injury to about 3 per-
sons. The four persons killed in the
firing, included a student of Class VII,
aged about 12 years, named Prahlad
Naik son of Lakhan Climpman an
employee of the Kargil Colliery of
NCDC.

No trade union represeantatives
were present at the time of the inci-
dent which seems to have taken place
on the instigation of the displaced
contractors who failed to pay the wer-
kers. The Trade Union leaders were,
however, contraced that very might
and in the early hours of the night of
2/3 March, at a meeting of all Union
leadzrs with the Deputy Custodian-
General and the District Auihwovities,
it was agreed that compensation wiil
be paid to the families of the victims
and one relative of each family will
be employed by the C.MA. (Cral
Mines Authority).

These paymenis have becn arran-
ged by the Custedian @ Rs. 5000/- 1o
the families o©of each deceased @
TIis. 500/~ for the injured pers>ons. The
Governmeni of Bihar has anpointed
Shri Ramasubramanyan. Commnmiissioner
of Chotanagpur Division 10 enguire
into the inecident.
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[SHRI S. MOHAN EKUMARA-
MANGLAM]. Before I ¢lose, I would
like to express my deep sorrow at
‘what has happened and to convey
‘my condodalences to the next of kin
-of 'thc_tse who lost their lives.

SHRI KRISHNA CHANDRA HAL-
DER: The statement made by the
hon. Minister is not satisfactory. 1
want to say that on 2-3-1973 about a
‘thousand coalmine workers of Kargali
held demonstration before the Custo-
'dian of the Coal Mines Authority de-
manding payment of wages for four
weeks for the work done by them in
some mines under a private contrac-
tor. They hai worked in mines which
had been subsequently closed under
Section 22 of the Mines Act by the
Director General of Mines Safety as
the raising was done illegally.

It is alleged that the contractor had
posted his hired ‘goondas’ near the

Custodian’s office, and the goondas
attacked, with lethal weapons, the
workers who were demanding the

arrears of wages from the coniractor.
It was the Government’s duty to take
action on the contractor for non-pay-
ment of the dues to the workers. In-
stead of assuring the workers that
their grievances would be lonked into,
the Government officials connived
with the contractor and his hired
goondas attacked the workers with
lethal weapons. A number of workers
were sevetely injured, and in self-
defence they tried to stop the attack
of the goondas. The police, which all
ihe time stood as silent spectators, re-
sorted to brutal lathi-charges and fir-
ing on the workers. According to the
union sources, the police fired 40
rounds, killed seven persons and inju-
red many. Prahlad Nayak, a school
boy aged twelve years, was also killed
in the police firing. This is an exam-
rle of the brutal firing by the police.
Bullets and lathi-charges weare the
Government’s reply to the starving
workers whe were demanding their
wage arrears,

Sir, it i an inhuman act.  Tn these
mines, coal was being raised 1llegally
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by the contractor for which the work-
ers are 1n no way respcusible.

I want to know categorically why
thc petrsons responsible for  iilegal
operation of mines were not arrested
and why the contractor was .ot for-
ced to pay-to the workers their due
arrears. When the goondas resorted
to brutal attacks on the workers, why
did the police, which was stationed
there, not arrest the goondas? I also
want to know from the hon. Minister
whether records of these mines are
kept properly or they were destroyed.
Further, I want to know for how
many days are these arrears due to
the workers and what is the tolal
amount to be paid to the workers. In-
stead of arresting and punishing the
goondas, the police killed seven per-
sons. Is there any conformily with
the ‘Garibi Hatao' programme? Is
this the road to sacialism?

I want to know whether the Gov-
ernment is prepared to suspend the
Maigstrate and the police responsible
for this indiscriminate firing. I also
want to know from the Minisier whe-
ther adequate compensation—the
amounts mentioned are not adequate
compensation, in my opinoon—-would
be paid to the families of ihe victims.

I demand an all-Party Parliamen-
tary Committee to inquire into the in-
cident. I want to know whether the
Government is prepared to istitute
an inquiry by an all-Party Parliamen-
tary Committee or not.

SHRI S. MOITAN KUMARAMAN-
GALAM: According 1o the informa-
tion which is in my possession, there
was no question of goondas attacking
the workers at all. On the contrary,
it would appear that the goondas were
the hirelings of the contractors and
were utlilised to attack the Custodian
and the Police. That iz how events
developed.

The hon. Member evidenily has no
concrete information  about what is
boeppening there. because 1 he had.
he would not have zsked me whether
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‘there were any records at all, because
there are no records. The previous
owner kept no records. All that we
know about the number of workers
working in that mine was that when
‘the mine was taken over by the Cus-
todian on 30:h:31st January 1973 the-
re were 570 odd workers working in
that mine, but no records were kept
whatsoever. ..... (Interruptions)

No records were kept. That is what
I stated. and I repeat it. If the hon.
Member knows the contractors well,
he is welcome.

So far as the question of goondas
attacking the workers is concerned, I
am informed that the goondas did not
attack the workers, because the whole
aim of the contractors was to inflaine
the workers against the Custodian,
whereas it was the contractor and the
cwner who were cheating the worlkers
and also fraudulently including them
as real workers in that mine. which
they were not. They were also insti-
gating these workers to gn against
the Custodian demanding that the
Custodian must pay for work which
they have not done for the Custodian:
al all.

The hon, Member will appreciate,
if he is interested in the facts, that
the total amount of coal taken out of
the mine was 191 tonnes and taking
the average OMS, which must be any-
thing from 4 to .5, the total number
¢f workers could not be more than
400 to 500 in the mine. At present,
we are facing the difficulty of a num-
ber of different contractors in different
areas trying to fraudulently induct
workers into mineg who are not gen-
uine workers at all and we are facing
a number of difficulties arising out of
this. Unfortunately, in this particular
locality, this erupted into the event
which took place on the 2nd March.

The hon. Member inquired Lot
the arreare of the workers it is lin-
possible for me answer his =t all
because abnut the arrears, that is to
sav the montily naym2nt fo the vwork-
ers who were being employved by the
owners in illegal mines— not i the
legal mines in that colliery--there is

PHALGUNA 15, 1894 (SAKA)

four colliery 104
workers in firing at
' Kargali (C.A.)
no recorq at all ang therefore, there
is no question of my being able to
give any answer.

The hon. Member feels that the
compensation is inadequate. [ do not
know on what basis he has fcrmed
this judgment. My only justification
in saying that the compensation is
adequate is that the compensation was
fixed after consultations with the re-
presentatives of the Trade Jnions
who, I would think normally, would
not accept any inadequate compensa-
tion.

St gAE  Ygm (TES) ¢
qeqey Waled, WrOW ¥ § 9 qAF
wagd @1, foR@ w3 oAf=d #
ayAT  afeR e, 3W & WS
# WX ¥ wgiwfa wEE FETE |
gavaq # ag  fraga w0 qRAT
g fr ag s wi @ g § e 97 el
A fred wepd ov Wl S
g, =R 2w & fwin & faq swAr

& ag wr TEa g e SF
worzdl & Ifard &1 qATEw F €9 H
Fagaa ¥ feaft aaafo wEd ?
1 Iq sl F1 9@ oy a1 i
& HWOAT X HATg HT FaT AT
F?7 Fgr A WAWR ¥ [ =
foaefre &5 & o &7 wy v ?
qaF1 & 9f@T F1 wT aF @ -
foF mgma & %5 2 7 Far w@
gfag §ai & aagd F G a @
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[sh wvwg U]

X affza qerew mfz fresr QX asmar
F A I far mr g S e
HAHE  BIgHC qX a7 ?

& ag o awn wmear g fE
FER T@& & arAa=at & O
oy F fqg T STIRAr FT Er g ?
& fraca som =g § fr oafz &
AEaTfaT FvK §, @l AT % a  ©@d
da a% & fau 99 F a9 F:Y
TEET  FT Il AMET | @I
gz #1 7z famw fRad & 5=
wIe A W TR F gEAT AL
gt 1 35 faddy aca TEY Ted
FA FL AT FIA  HOA A
afrwr w41, fog & 2w A anfq =%
TN 21 T far g@ER @ ™
g A-HHA FL T F7AT
Tfgy AR AW F @@ G-
@% FdAE FEAT TR

& welr wergw &1 fozanar, aomar
T TEEH & HWAT @ TAZU A
gEd AT Aear g 1 fowoaw
FEafeas amt & fadeor 3g @,
@ # 3w a far ) wfF s=lw
A7 ¥ A9 FW & T &7 e
o #ar & afg fawar & A1 3%
ofes & mrey  H aqEY TRar §
F Fwfsar magd & drx @rs Gar
F7T T E AT SA & AN F A0 77
F W FoAmF aiz wegd &
faw frmr. a7 o7 @x-%3 F1 w2
F e qar 2 A, gAE wAR
% foaar wfzo, @ w0
g1 & fam F=romam 2 SRR
IFH H FRW A9l 7 AE A
aeqr = giar 3 fr 7 afgF  ImiEA
¢ AR Afyw Fn e 0 7w
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9T T ¥ FT  FreAwE awg T faar
T g

TEgd =< F arg S AATATL
T & STFIXLH T A 5% a<
TR 9oy #, AfET I A A
o e fzar mEr 1 3R wr
FALH W @ ¥ § I IIC AC
g AfFT oA aF @ faww ® A
frax adi T mr g 1 & =iw
Far g fF FFAQ 94T A1 FHeq
frar s Ak MA@ ¥aT F
I B A A - 4
fFr  oma

# SaT =gar g fF AT wgeT
T A9z F FET A T FIW
S F Iea g fF 3w A
AR IJATRA  qEE & AT TF
JCATEY  FEAHT  FAEAT A,
e & g #HR #9933 WIRRI
gl | BT waT &1 @At faar
EICIEC U S T L EC I
fraam ¥ 3fer & = TdaEa
gam # wagd & T gu Hfafafiai
F ATAN ¥ UF GFd S99 a@fefq
afes & a0

wa 7 A A3z FAr am@an g
fF Faram USEEF, AIE F
foq oF aOFT AT & gz ra
T & A1g &1, J4T FF IR
A FFATE | AALA A ATA FEAFACN
AT FEEHT AL F7 A H,
A TN F FIFR TATED TAT AT Y
Y ARt JEmAT FOSAR F94
FT fAeer o 21 12 wmTEEE
aft & gFar & @ 5 swE aee
TEr famm ¥ 3 gF AW F g H
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amg arg w7 o fAaga & fF s
A H FraaTE@E "ALA B I AT
2 I g & mwem w1 fEEeg
M ¥ g L, TG ITHT qF GUAT
R FI AT |

SHRI S. MOHAN KUMARAMAN-
GALAM: 1 entirely appreciate the
comments made by the hon. Member
regarding the unfortunate loss of lives
in this tragic incident. But I am rot
in a position to agree with hiin when
he says that firing took place indiscri-
minately, because according to wt}at-
ever information is in our possession,
the situation had become very dange-
rous. There was no question of just
unarmed people being there. As I
said in the statement which I made
before the House at the outset. a num-
ber of goondas carrying arms had
joined the crowd and in fact, wera
right i1 front and were threatening
to attack, and stohes and brick-bats
were being thrown. So, it was not a
guestion of a peaceful set of peuple
being set upon by the police and firing
taking place indiscriminateiy. In any
event, a very senior officer of the
Bihar Government. namely the Com-
missioner of Chotanagpur Division,
Mr. Ramasubramanyan has been ap-
pointed to investigate into tiwe inci-
dent and to give his report.

Sn far as the question of the suffe-
rings of the families of those who had
lost their lives is concerned, we are
trying to do our best, As I mentioned
earlier, R=. 5000 is being paid or has
been pail to the family of cach decea=
sed. and in addition. one momber of
the familv of each of the deceased is
Leing given employment by the Coal
Mines Authovity. This was oiter diz-
c:ssion with the fradle unionisis, T
vwes hoping that hon. Mem'er mizht
capress a word of appreciniion for ithe
specd with which we have acled in
a matler like this.

T do naot {hink that more cany 1eally
Le exnpecied. 1 Ao ot thinl: {kat 1he
wrade unionists who aceented th's po-
sition and agreed with us on tre night
cof the 2nd and the 3rd, immedintely
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after the incident, would ask for any-
thing more, and I think that it is not
toc much to ask of even thcse who
may be political opponents thkat they
could appreciate the action being
taken so promptly.

We are as interested in the welfare
of the workers as they are, and it is
certainly not the monopoly of anybody
to become the defender of the work-
ers all the time,

Regarding the position in thie Shah-
dol, area, I had myself visited that
area, and I do not think that it is cor-
rect when the hon. Member states
that the workers are not being paid
what they should be. If he has any
facts. apart from general aliegations
which are easy to make, I would be
grateful if he would send them to me.

I know about this question of the
nlleged closure of the recreation club.
I presume he is referring to the ifow-
rozabad colliery. But to my know-
ledge, that recreation club has not
been closed, but I shall investigate and
check whether his information is
correct or mine.

He has used very strong language
about the atrocities being meled sut
to the labourers. They have been a¢nd
they were meied out throuziout by
the contractors and by the old mine-
owners. That is one ol the principal
leasons why mnationalisation of coal
niines was demanded, and ihat is one
of the prindipal reasons wny the take-
cver of coal mines was put through. I
would moszt earnestlv meniion this to
=11 Members ef the House nere wnat it
is not surprising naturally fthat the
mine-owners having beon dosvoved of
scmething which they have enjoved
for decades together, and after hav-
ing prevenied nationalisation which
was recommmended as far bhack 3 1937,
for 36 years, are not goinzg to tuhc the
action of the Government Tyiag down.
That iz why T have siated wiin a full
sense ol responsibility  that behind
this eniire 1mcident that took place on
that day wos {he hand of the cx-aine-
ovwners and the coniractors,
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[Shri Mohan Kumar Manglam]

Finally, the hon. Member would be
happy to know that production, since
the 30th January. 1973, in the month
of February has gone up to an ave-
rage of 143,000 tonnes a day, from a
figure of 117,000 tonnes a day as it
was in the month of January. I do
not claim that this is all an increase
in production; it represents also a
large amount of production that was
not brought into the books by the ex-
mine-owners in order that they could
make money out of non-payment of
cess, royalty and so on. But I do
ciaim that the workers are giving
their fullest cooperation; eveory single
measure or action taken by the authu-
rity today is being taken in consulta-
tion with the trade wunions. I think
this is something of which we on this
side of the House can be proud.

oY gAMT TATH . A
® g% H HET FAME |

AT

SHRI S. MOHAN KUMARAMAN-
GALAM: The trade unions with
whom we have discussed this. who
belong to all schools of thought, have
accepted the position that the imme-
diate task of the Coal Mines Authori-
ty is to regularise the services of the
two lakh odd permanent workers.
This is an enormous task. It cannot
be done by sitting in an cffice and
russing orders on paper. Every sin-
gle individual has to be identified and
we have to make sure whether he is
or he is not a permanent worker. Onlv
after we have done this, we can take
vp the question of the abolition of
ite contract svstem,

We are committed to the position
that 21 v nk iat should be éGene de-
rovtmentally will be done departmen-
fally and not fthrovalh ‘e eentract
svelem.  But we canno! tokz up this
mat'cr until we have  first softled
this initial stage of rvepularizing the
regular  permanent  workers. The
trode unions have agreed lhat the de-
partmentalisation of contract workers
can be taken up after we have fini-
shed regularisation of permanent
workers,
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Shri Bhogendra Jha (Jai-nagar):
It. is good that the Minister
realises that the vested interests in the
coal mining industry are not going to
take the nationalisation of coal mines
lying down, But it is really strange
that he does not realise that many of
the officers have been in league with
those owners and those very contrac-
tors. Many of them have been under
double payment.

We know several instances where
NCDC coal was rejected found unfit
but when that very coal was auctioned
and purchased by the private contrac-
tors, it was accepted by many public
sector undertakings including DVC and
some thermal power projects. So there
has been a regular thing going on like
this and many officers have been re-
ceiving double payment. It is an in-
stance of close liaison between the
owners, contractors and some officers.
If the Minister very innocently be-
lieves that the officers have done all
they could to avoid this tragedy, 1
am scrry I cannot agree and I think
even the House should not agree. I
hope the Minister will, after verifying
the facts, correct himself.

As far as I know, this aspect of the
thing is true that the number was
not 570 or something aroung like
that but it was approximately
around 600 or 700 or something like
that. It is also a fact that the pre-
vieus ogwner and the present contrac-
tor have manipulated the number. I3
it a fact that in the middle of Feb-
ruary, Rs. 80,000 were illegally paid
to those ‘illegitimate’ workers claim-
ing 1o be workers? Is it a fact that
after actually the payment was made
the contraclor ang the oproevicus
ownecr went baclk to those very so-
calleq workers, and took back the
major part of the money from them?
Tz it also g fact that a part of that
mone, went to some officers of the
Coal Authoritv? Tf not, I want to
know why Rs 20.000 were paid. Am
I correct in this orr not? 1If it was
paid, what action has been taken
against those officers?

I it is true, we certainly welcome
it, that speedily some relief has been
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given and® the rest promised. But
here 1 fing that in both ways the pub-
lic sector is suffering. They paid
Rs. 80,000 illegally and the illegiti-
macy of the claim wag legitimised.
Afterwards those very people honest-
ly felt that if they create more trou-
ble and more violence, then they
could get paid. Again Rs. 5,000 are
now being paid. Again these officers
are responsible. But the public sec-
tor has to pay. So both ways the
public sector is penalised. On the
one hand, the crime has been com-
mitted ang they are being left scot-
free.

It is stated by Government of Bihar,
their officials, that the firing was
justified. If the Government of Bihar
feels like that, and we know that the
Chief DMinister yesterday made such
a statement in the Assembly and
there was a walk-out-in that context,
when the Chief Minister committed
himself 1Wat the firing was justified
and that there is no point in enquir-
ing bv any Commissioner who is
defint ely not going to falsify the
Chiet Minister, no officer of the Bihar
Government now, after the Chief
Ministci’'s open commitment in the
Asserably, can be dependeq upon for
any impartial enguiry. So, that must

be ruled ¢ut. because the Chief
Minister has openly committed him-
self, and after that commitment,

there is no question of an enquiry by
the Bihar Government.

Here, I would like {o know certain
aspects of the case. In the statement,
it hay Dbeen rurated that an agree-
at on the basis of

the work done. We know it is an
cpen-cast  mine  and  only seasonal
miniag takes place. There are cer-
tain faets which have (o be made

here. to the House an
at large. At Dhanbad,
we have got the Director of Mines
Sa‘ety ang i<l nearby  this illegal
mining was going on.  So, we want
te: kenw how such illegal mining nndd
been done, and whether {the Steei
Minisry was going 1o make a specdr
survey of such illegal mines and

known to us
ta the public
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whether any. steps were taken against
the Director of Mines Safety posted
«at Dhanbad, near whom 'this illegal
mining = was going on. Some facts
about these must be given to the
House.

MR. SPEAKER:
motion concerning

1894 (SAKA)

This a particular
the firing. It is

not a very general debate on all the
issues.

SHRI BHOGENDRA JHA: I am
pointing out the missing links.

MR. SPEAKER: Missing lirks are
found everywhere. You had better

ask your question.

SHRI BHOGENDRA JHA: 3o, be-
sides, that, I want to know whether
such c¢laims have been allowed at
other mine; also, because it is our
information that in many pla:ces such
illegitimate claims have been made.
At many places such payments have
been made zt the cost of the public
sector for which the taxpayvers of the
country are going to foot the bill. So,
I want to know why the magistrate
who was competent to order Lhe fir-
ing was not ordered to release those
persons on kall then the agreem:nt
was arrived at.

The pertinent point is, when the
agreement wag arrived at, it was an-
nouncec to the workers. The workers
demanded the release of the two per-
sons who had committed no crime ov
violence except that they were in that
crowd. Certain!y they should have
hees re‘cnsed oo bail by the magis-
trate whe had ordered the firing but
he did not release them on bail. What
artion been taken against that
magistrate gnd the nolice party? Ac-
corging to the soatement, the magis-
trate fold thein that he was not in a
pasition, and he was nut empowered
to release them on ball,

Pas

Secondly, the firing took place, and
the Minister say- that it was not an
unconirolled firing But then, how
is it that one Prahlad Naik, g 12-vear
old boy, who had been te a shop to
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purchase some vegetables for his
mother, and who was not part of tiae
demonstration, was killed at the shop
itself? Then, we would like to know
whether jt was a controlled firing, and
whether tear-gas shells were explod-
ed before the fring was resorted to,
to warn the people; or whether any
blanket firing was resorted to, Be-
fore the firing took place, our infor-
mation is that no tear-gas shells were
exploded and no such warning was
given gnd only firing took place.

Here, I want to know one thing.
As Shri Halder said, the workers were
lathi-charged. I want to know and
1 want to ask the Minister whether
he has any facts in his possession to
tell us whether some contractors,
along with the police, who charged the
workers with lathis actually pursued
the people, the workers and others to
about 50 yards and thug precipitated
a crisis. On the one hand, the¥
brought the workers. On the cther
hand, they provoked them to rcsort
to a lathi charge more than the police,
and they are now in the good books
of the present management. I want
to know whether the mineowner and
the present contractor have been ar-
rested or not. They are in the cons-
piracy and they are in the main res-
ponsible for this murder and crime. 1
want to know whether they are going
1o be arrested or not, and whether the
system of contractors is going to be
ended after this occurrence, These
contractors have been in league with
the owners who are out to sabotage
the nationalisation of the mines. So,
I want to know whether this coniract
svstem mill be ended now befere more
lives are lost. I hope the Minister
will give g satisfactory reply to all
my questions including whether a
judicial enquirv will be orderrd be-
cause no Bihar Government official
tan now be dependeq upon.

SHRI S. MOHAN KUMARAMAN-
GALAM. The hon. sember has made
allcgations of a very general charac-
ter ygainst the officers nf the Coal
Mines Authorily, not werely those
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involved in this accident but in gene-
ral. I think it is my duty to state
before the House that but for the

dedicated and devoted work of these
officers in general...

SHRI BHOGENDRA JHA: Some.

SHRI S. MOHAN KUMARAMAN-
GALAM: Some may mean any figure.
If you are prepared to say ‘“excep-
tions” I am prepared to agree be-
cause there are always some black
sheep around. By and large, but for
the dedicated work of the officers, it
would have been impossible to take
over 464 mines in the course of just
12 hours with no incident of any
character and another 200 mines
within another 10 days. I think we
should pay a tribute to these people
who have worked 24 hours a day,
without a wink of sleep to put
through this very major decision of
Government, Of course, there may
be officers who make mistakes, If
the hon. member will tell me by
name or to the extent he knows, cer-

tainly I shall enquire into it. He has
made an allegation that Rs. 80,000
was paid to the contractors. I am

not in g position to say whether such
an amount of money Wwas paid to
whom and for what purpose. But I
have received a report that some
such thing has happened and I am
enguiring into what it undoubtedly a
very serious matter. I can assure the
hon. member that if I find that any
mistake has been committed, action
will be taken against persons res-
ponsible. If he will give me what-
ever factg are in his possession, I shall
certainly look into them quickly. I
have heard about it, but T do not
think it will be right on my part to
make stateme..ts when I have not
been able to verify whether they are
correct oy not The only assurance I
can give is, that I will certainly look
into it.

Whether the Government of Bihar
feels that the firing wav justified or
not, the hon. member gnows that
maintenance of law and order is a
State subject. It is noi a subject
for which the Centre is res
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ponsible.  Naturally the type of in-
quiry that has to be conducted when
such a major calamity takes place is
a matter for the State Government to
decide. The State Government, evi-
dently taking all the circumstances
intp consideration, has come to the
conclusion that it will be enough if
they appoint the Commissioner of
Chotanagpur, Mr. Ramasubramaniam,
to enquire into the firing. There are
many many hon. members belonging to
ithe party to which the hon. member,
Mr. Bhogendra Jha belongs, sitting in
the Bihar Assembly who, I am sure,
will with equal vigour znd eloquence
take up the same question.

SHRI BHOGENDRA JHA:
staged a walk-out.

They

SHRI S. MOHAN KUMARAMAN-
GALAM: There is a certain division
of powersg in our Constitution, Wha-
there it should be this inguiry or that
inquiry, whether it should take place
in ihis State or that State is a matter
for decision by the Central Govern-
ment under certain conditions and the
State Government under certain con-
ditions. He knows wvery well that in
this case this is a matter which the
State Government should decide,
That is why I put the facts as to
what the State Government has de-
cided.

He asked me about illegal mining.
Illegal mining, he knows much bet-
ter than I do coming as he dces from
that area which I do not, has been
going on for years and years. If
goes on on the basis of these power-
full mine-owning interesis corrupting
persons at different levels.. Certainly.
it is not my intention to leave such
things ag they are. But my imme-
diate attention cannot be to that part
of my work but it has to be to regu-
larising the take-over of the mines
and seeing that we are abla to attend
effectively both to the demands of the
workers on the one hand ang to pro-
duction on the other. But I assure
him that T will look into this
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- He has asked this question why
these tw® persons were not let aQn
bail. The answer which we have been
given ig that the magistrate who was
on the gpot did not have the power
to release on ball ang therefore he
was not able fo release them on bail.
Undoubtedly, that point would also
be looked into by the Commissioner
when he conducts the inquiry and
you will get an answer to that.

He has askeq whether it was con-
trolled firing or uncontrolled firing.
It is not for me to judge
it. The hon. Member stated
that the Bihar Government is salis-
fied that the circumstances necessi-
tateq what has happened.

I can only state that there was a
lathi charge earlier, warning was
given and only after that the firing
was resorted to. Possibly, tear gas
was not wused because at that time
they did not have tear gas shells with
them; I do not know. That will also
be one of the matters dealt with by
the Bihar Government. I am not the
person sitting in judgment on that. I
am placing before the House the facts
so far as I know.

Regarding the allegation that some
contractors were in league with the
police against the workers, I am not
in a position to say anyining. That
is not the information I have received.

Finally, regarding the abolition of
the contract system, let us be clear
that there are two types of contrac-
tors. One is the contractors who are
appointed by the mine-owners to
operate the mine as such, what they
call managing contractors. These
contractors belong to that category.
Where there are contractcrs who do a
certain tvpe of work, joading and
things of that character, we will de-
partmentalise these workers. So far
as the first iype of contractors is con-
cerned, wWe are not proceeding with
them ai all. The mines are being
directly worked by the ustodian,
using the workerg who ate the regu-
lar workers in the mines, and I think
that should satisfy you. So far as the
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seeond type of contractors is concérn—
ed, that will take some time,

SHRI BHOGENDRA JHA: Has the
contractor been art_?ested?

SHRI S. MOHAN KUMARAMAN-
GALANM: So far as the informaution
about that.

SHRI BHOGENDRA JHA: It is on
the complaint of the custodian that
the arrests took place. May I know
whether the ¢ustodian is going to
complain that the contractor should
be arrested for complicity, ccns-
piracy, mob violence etc.?

SHRI s. MOHAN KUMARAMAN-
GALAM: So far as the information
in my possession goes, ihe contractors
were not there on the spot at the time
the firing took place. Whether there
is any materia] to show a link bet-
ween the contractors and those who
actually participated in the incident,
I am not in a position to say. If there
ig any evidence of this character, cer-
tainly action would be taken. But
the hon. Member is wise enough to
know that usually persons who do
dirty work like to keep well in the
background.

o AATE TW (T ) ¢ omoTey
H2T3q, 464 FAAT Al T OTAIT-
FIM FLE HAMA [T FOTAT FIATH
fFmr =% fn somATE 0 7 zm
FA & ST g @ § T ad
FAT A vz w40 w=1E {Ror o 7
aFsr f@7 gier fzawn 5 arfaar
TF WAL AT AW AZ T BT T
g A FarT foad v 0w A3 FwT
e fam 2 w& wey =A0) R
ERRAIIE s o S AR A C i S CE i
ar Al AT HAZATT DT G040 70T
F7 73T quIAA i FaAY 7 ey
UF JTE AT FAT AT 7 FAR] ATH
o fF az fEuzas@ aeg qi= @Y &7
Jwz &= AT AW frmen aE @,
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SN U S AR A W e
S€ % #I§ A 9T A9 :

ferm w3 zrow Howwr mm
T AT 27 Foold ﬁ-:_ﬁq'}é;q-qa;g;r
AR A4 FAT FEAET AT 7
I IA T gAAT FLA FN Hfarer
ar  IEEs el av @aT fEer ? =&y
it am ag 2 & Fefemm 5 @z
1 FEATE AT F=5 § F01 AR
fo 597 gwg  Fooen @rd 9ay A
g A T ZH arq &Y qAT ;A Ag
# fF w7 Fgar @@ 7 @7 g9
WT %WETZ-'{TT%%HQ;QO#
1T FH A FT AFA ¢ AT
FEEIfzaq &1 ag Feieq A2t 9t f& a1¢

FOTATE F1 FF FAT 7 AT ATIA
Far faor f& FeEifzam gy 8% a1

AFA R AT 9 3 T AW AAT
AT MY, wegEt & TAr gf AT 9w
qH ST W AW A 0F Hard
F g7 X EOF o7 wowe A # 3
Eal %fmw TEN § #it om0 Ty
FOATAAT 2 | TF  ATFAT AITHL @1H
97 ZA0 HIT AHRAT A F AF AN
AT A T AT F AU AT E0 AW
fer @z weY gt 7% 2EF AT T 0
TIA 25 AT F 417 AT AfAEIT oie
gfﬁﬂ' F FH &34 amt 0 fr 37
#tT T i maar agr s 2 fx
g wAmh R oSt e wyd A
FH AAT =MET 1 A 3T W@ &
T OAFA A\ U dr g
qr Few T FTFA T E
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@ aET AW AT ar qeY
—g gr A gfem § Fw @
AT ? gavw ag & e s aefmay
F AT e ¥ AW A1 Ry
HETO  ze9@ Wdl @ied)  9med
%%mea@mlﬁfﬁm%
afF & gmmar g gt YAEA BT
TAAT  F A9 # ArHaRy & SAr
At 2 SEE aeft aF fAest ¥ mar
FIA AT WIEAT A ATE E 1 IR
fasirzre #9T 7EY zg<ET Sar g 7
I FAT AIEHT =E F, IT 9T
gfer a7 mifaar gag |, 5
FOU AfEmt wETE [ AOET
Feerfzaq  fFaAT aFeArs ® g1 9T,
aE # Z9ad wE gfaw ardt &
g q% A5, feaar = smi—aar
7T ATEH FF  afefwde w1
gFa 2 7 stz 7 @ R @@
gmfar  #¥ owf, 15 difant =@
TE, 3T OSFIT d @ ArfERCg 9,
#frege I ofqm o SA=r AEE
fear m ? & ewmaar g f& a0
F @t ¥ faa A gET AR
HUF X ToEfas AT Ggt 9T 9g9
TS F AfRT guTy FES it ar aerEa
TR wee g oar afend ¥ w1
frrmsr 73 & W19 geEmEr Zm
gw F fae afagm 3| #1%  Fweifzaq
T SHEET @M Al § AgY AHar
T T FATIAAY 2 agarg | afxa
Sa @ S FE H ar 4 39 /9T
SHTEA FA 4 FENTAR KT FIA
Elﬁﬂ'q"'ﬁﬁri-?q fas W7 us ot
oW TAF ﬁ:-—m;amirgﬂm
FATT AT AZT 7 AZ Fafae awreew
qr AT ATH-FATFA  HTEF o7 ? 7%=
B3 ¥ At AWRHr F9 qm )
FAfgaq a7 7 7 A9 ¥ frmm
gumrar 5 500 #RAMT & feam
g EATERIIAN | 99 Fam AW Ay
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3% & A & Fef & Y, gRIe U
fag, arfegi & i oF ar A X
gae foar | e @ A1 ag agEmn
s fF e ¥ sq ow W g
& 91 ¢, q@ A Ae g7

9 FHI W@ FHIC AT G
& it & aF e 39 F ufq gdr
na & feffaa @ & | afF9 weger
TERA, W9 g H TF G190 aqaTd
f5 mfax #= W it §=
fafrezz #1 fegr soyr ar zead wE-

FI faar smr | gEng WAt F A1 qOAT
F # foar \ afF g w6 § S

Feam fear 2w F g gfed & mredy
Tz 5% M 3| gvEg T
ifeat =wers | o1 wfaeee 41 3@
Fr AT ¥ T TFTT FT 14T AT,
Agr AT Fgr gagdr ¥ IH A
FY T ST @F@r or 1 T HaET
AgEa A Fgr fF 1 gw war e
T 2

OF WiANT Iy 9= AT
AT

St q® AT I@M ;9T AR
Ty #r @ gauf & a3, ag aga
C

SHRI S, MOHAN KUMARAMAN-
GALAM: So far as the Iirst Infor-
mation Report is concerned, the Cus-
todian made g report to the police, the
officer in charge of Bermo Police
Station, that, when he wes in his pri-
valeg yoom, Janki Misra gnd Hoshan
Rajwar trespassed into the room with
the intention to assault him: and ask-
ed why payment was not being made
to the workers., and on the Dhasis of
this report, the officer in charge of
police arrested these (w0 persons.
After (hat, discussions took place and
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The Custodian agreed that payment
would be made on the basis of
surveying the amount of coal that
has beep mined. But, unfortunately, it
‘was not possible to control the
workers outside and the incident
‘developed in the manner that i have
already indicated.

So far as the persong injured
.are concerned on the side of the
police and the Magistrate, the Magis-
trate himself and 14 other persons
were injured. Among them were the
officer in charge of the police as well
.as three Assistant Sub-Inspectors
and, I think, an Inspectur. Shri
Rawat, who was the A.S.I. in charge
‘0f Bermo Police Station suffered an
injury on his head resultisg in bleed-
ing; the Magistrate’s inquries were
on his legs and body; and the others
suffered injuries on wvarious other
parts of the body. I cannot give more
details than these, but a number of
persons were injuired,

The hon. Member suggested that
the Magistrate should have shown
more alacrity and assured that bail
could be arranged. According to the
report I have received, the Magistrate
did inform them that it was possible
for them to move for bail before the
Magistrate who was empowered to
grant the bail, i.e., the Sub-Divisional
Magistrate, bui the people were not
prepared to ligten.

So far as the question regarding
documents of the mine when the
mines Was taken over is concerned,
I have mentioned earlier that there
were no documents at all. This is
not surprising because in all mines
of this gize where a few hundred
workerg are employed anq where the
entire production for the month is
ahout 101 tonnes, the gentlemen who
own or who operate such mines do
not believe in having decuments.
They operate 1he mines on the basis
of let us =4v. other econsiderations and
practicés which need not be gone into
at the moment.
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I think that I have covered all the
points raised by the hon. Member. 1
would like to assure him that we are
still investigating into the matter.
So far as law and order part is con-
cerned, I have put all the facts be-
fore this hon. House, but, naturally,
it i for the State Government ulti-
mately to decide what is the further
action to be taken.

2o ALHATUAW QBT (HZER ) :
Fege Herkd, I "egd & a1
qfesm &1 @1 ®EE arEl 9T Al
IE ag  FE WG & ard Aw
2 | T8 FAAY FFAT A AT AT
F qga AT Heg 99 H FAAT G@E-
gogdd F1 ANST qAT HIL TH AT
Y 3t &Y ar 99 9 qifear T9 o
ag} weArg A1 @i A fe
@ gmyag, wfEA gEd A o g
gar 7@ Y #T AEAE A A,
FAATH FT FAT 440 [ 59 ;WA ST
Mfeai § vt 4f 987 F art 7 foe
Fa af_ g w foe F o "
faorrs @1 Far Frow & 1 AifET
qagel | 9% WMfedi  FAW T AT

g ?

SHRI S. MOHAN KUMARAMAN-
GALAM: On a point of clarifica-
tion. Which coal mine the hon.
Member is referring 1to, I am not
able t2 follow. I have come hcre
to answer a call attention moiion on
the firing that took plare in Rihar.
If there are olher coal mines the hon.
Member is referring to. T may bhe in-
formed.

Mo FEHACEN  qi¥d : A HAl
w27 7 faggd 57 v A oAz &
7E q AR E AT FYE TR AT EY
= gt g § S TEAl g
fee & finfez fa § Far ST
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@A F Afasl & g7 wwr< @ ITAAAT
hAA FT FTOT AT AT 7 AT AHHL
1 g7 9X FAF fagv oM@ B, FTIT
it g7 X qifeafes fRar s & 7
#T 4g a1a A2t & fF IT A1 AU T
T qOT gy 9T ot fwer " v wir
FE T WA IF AT A AIA
ST A Gur 4% fwen, mfeat @t
# foaet ?

AT WErRw ¥ a9 9gas ¥
fF uw Fzgzx AN «e AT ¥ TG
R dA g Afus g9z & wdt
g A, AR g@R F fau oz
AT A0 HATE & o B o3E &
fam @@ &1 3gT AT GEIT qE 9T |
R A FITAT @t FT 4 FH-
FA AW gA A foar 3 AT I=A
o favara & Sl &1 agt ¢ FEr-
ferm T #x e 2 FmrIA H
AT O T Ag A R oag s
T 99 5 3w Frer @@ F osHar
Fm g O fFAR wagd &Y agt @@l
ST oEFAT E I wagd & ger
FT gL AFAT 3 ? 3IF F1 A TTAL
7 FCT Te | ®  Slaar g i
fomer =T AAEY F azer Fgr fEad
WA T AR A TE | AT IT AT
F o7 oy i ar Az 39 ' g
et 41 s Farc W TS F@T
A0 wAY wEET 9 &g fan fF 2w
AT AT IFTE ITAH AR Z | FoTAT
GETHT FT A THRIC FT THE I 31
graT, firr ot 79T ATorE F WA
q7 H§T TAdATS AT FHAT 9Y | Har
WA T A 4w FFATN AFY AfEA
gt F @i qIA a7 gE fE
q77g ST M 34T 0 3T AT
¥ J7 A W o A oapiA g0 &
az AF AT T 2 AfEA 29 A
ST ogFAT grA 2§ ¥ 3 F mAw
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50 ¥ wfas v e gu § =k
qIF H OF a1 I§ FT Ty ot ary

qgd & T H AT A TG /T
W AT "l F @9 45 FL FIE G-
atar far & fF 5 gar< waan fasrar o
afra & wwwar g f& ag s qamEer
fmmr g /g /@@ & S
THATEAT FgraT ATfeq | Afda faar®
F A F O|T guFrar F & faq
qAT 4qr ? 3| F o e fefa
9o AR IF A FE AfaH qgraar &
T ar qEx ?

# ST Avgar g Sty fw oAt &
ATE U7 & g1 AR g AAZL HBAT
qAm F g, ww o A1 sIfzfmaa
THFATAA HS SN 7 qegd da
# sofsfome T Q. aga@ @& d
2 gET 9 g F1AT @1 A FIH
FIH AT AEGA F AT JIFT 2,
e #t M@gd @i wwge w7
Srar &, I9 #t " Y FEY Q9T F
St g @Y | AT F IF HET FA
FaE sl SEI ARG FAAFT AE T
AT F g1 A WX FC AT S § |
I FT UF d19 @7 faemar s § #i<
UF G199 @ET A9 g1 379 & fAu
FE  graTdE  oTIEAT ALY oW A
3T & @ 9 F sqATAT SF ST FI
21 @ e a8 w0 g o 7 awg
F wagd # AAIT  hAdr g A
za oET F afefeafy fafma g &0
T IFT A 3T F qgT fF e
FATE WY, a8 #gAmE a1 5 e
Foqre A F4T  wfewEr 9 &
Frars A g Qaqw 4 1 A
afear qF I wwgdd # faA
arfzr 4f @7 AF & 7% 0 3T A
FE AR A7y &y i Arfw ag
frr faav & arF o 99 F "ama
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[310 weriTTm@ qidy ]
¥ 37 w1 mfear @y qff | S o
FILATE T FY TE a8 % AG0 AV |
IJqF AR H TH AT SIT qg & fF
Jfers  cEa@d & )

qaT TW oEsw W Y Fr @,
AT Wy AT Agr ar fEe asf
X GIM FITAT @TAET F a1 § Ay
TAAE A 1T 419 =AY F AR
ot FIAA X FAT FL )

13 hrs.

SHRI S. MOHAN KUMARAMAN-
GALAM: Regarding Madhya Pradesh
<oal mines, I have no facts with me.
If the hon Member would write to
me, I will try to give all the details.
Regarding the other point, about the
number of workers, as I have stated
-earlier, there are no records. There
were about 570 odd workers working
on the day of the takeover. At pre-
sent we are proceeding on the basis
that they were the number of persons
working in the mines. As I already
told yeu, the Custodians have already
been given instructions to investigate
and to find out the number working
actually and to assess what would
‘be the proper work force. The other
way in which we have asked them to
work out is to find out what the pro-
duction from the mine is, what is
the OMS, output per main shift. and
on that basis come to a conclusion
about the proper workforce for the
mines. This is far away from the
figure of 3200 which the contractors
tried to fradulently introduce. And,
regarding the other point that 500 per-
sons have been injured, that is not
the information with us. The infor-
mation given to me by Bihar Govern-
meni iz to the effect that 4 perzons
Jost their lives and 3 were injured.
¢ hon, Member said about a hoy
lozing his life. I hav~ -tnted that in
mv statement also. Bs. 5000 has heen
paid as compensation to the deceased.
It must hiave heen paid 1o his familv.
T have no reason to helieve that it
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was not paid to the proper person
concerned. Number of persons in-
cluding representatives of INTUC
were, as reported by the Press, de-
manding special enquiry. But, evi-
dently, taking all aspects into con-
sideration, the Government of Bihar
decided that the present enquiry by
the sub-divisional magistrate of the
Chota Nagpur Division is adequate
enough in the circumstances of the
case,

SHRI BHOGENDRA JHA: Are you
going to recommend to the State Gov-
ernment to have an enquiry into the
the matter?

SHRI S. MOHAN KUMARAMAN-
GALAM: I have made my position
clear. Your repeating your demand
does not necessarily add weight to it.
*egarding Gorakpuri labour, they
don't work like that in small mines.
They usually work in some of the
bigger mines. They are housed in
particular barracks and so on. This
has nothing to do with the firing that
took place. I can assure him that the
work of what is called the CRO, Coal-
mines Recruiting Organisation is being
looked into and this matter has heen
discussed with the trade unions. I
have no doubt that the decision which
Government arrived at ealier to the
effect that this is not a good systert
and should be abolished, will be
honoured.

13.02 hrs.
PAPERS LAID ON THE TABLE

ReporT oF CAG orF Inpia rFox 1971-72
UNION GOVERNMENT (RAILWAY),
APPRODRIATION  ACCOUNTS RATL-

way, Partrs T anp II. ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
K. R GANESH): I beg to lay on the
Table—

(1) A copv o the Renort of the
Comptroller anrd Auditor
General of India for the year
1971-72, Union Government



